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THE HIGH COURT OF JUDICATURE AT BOMBAY

APPELLATE SIDE

NOTIFICATION

No. Rule/P.3602/2021.—The Hon’ble the Chief Justice and the judges of the Bombay High Court are
pleased to direct that the following amendments shall be made to Rule 50, 52 and 53 of the Bombay High
Court Appellate Side Service Rules, 2000 :—

(i) The words “ Halalkhor ” and “ Scavenger ” in rule 50 and wherever they appear incidentally in the
Bombay High Court Appellate Side Service Rules, 2000, shall stand deleted.

(ii) Immediately after the sole sentence in rule 52(a) the following is inserted ;

“ The notice shall indicate the number of existing vacancies sought to be filled up. It may
also indicate the number of vacancies that are expected to arise in the next two years. In case
the expected vacancies are indicated, the selection process shall be conducted for filling up
both existing and expected vacancies.”

(iii) Rule 53(b) is substituted as follows :—

“ 53(b). The Select List shall consist of names of candidates, equal to the number of
vacancies notified as per Rules 52(a), arranged in order of merit.

If considered necessary, a wait list of candidates, arranged in order of merit, may be
prepared not exceeding twenty five percent of the total number of vacancies notified.”
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(iv) Rule 53(c) is substituted as follows :—

“ 53(c). The aforesaid list(s) so prepared shall ordinarily be valid for a period of two years
from the date of its notification as above. Provided that the  Chief Justice may, in his discretion,
direct the appointment from those list(s) even after expiry of the period of two years until a
new list is prepared in accordance with the rules. ”

HIGH COURT OF JUDICATURE, MAHENDRA W. CHANDWANI,
AT BOMBAY, Registrar General.
Dated the 26th November 2021.
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